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| IN THE CENTRAL ADMINISTRATIVE TRISUNAL : HYDERA:D BENCH
| AT HYDERABAD

C.A,No.1193,/96 Date of ({rder: 2.1.97#
BETWEEN ;
D.Ravindra Goud .o Apblicant
HND
1., The Chief Electrical Enginear,

5,C.R1ly,, Reil Nilayam,

Secunderabad,
2. The Chief Fersonnel Officer

S.l.ikly,, Rail Ni layam,
Secunderabad,

r

3. Union oi India, rep. by the
Secrateary, Railway Board.,
New Delhi-1, ‘ .. EeSpondents

CounSel for the Applicent ee Mr,G,V.Subpz Rao
Zounsel for the Respondents 7 .o Mr,V,Rajestiars Rao

CORAN 3
HON'BLE SHRI RLRANGARATAN : MEBER (ADIN . )

HON'3IE SHEI 38, JAL PARAMBSHWAR : MEFBER (JUDL.)

JUDGEH

fist

ngo
{ Oral order as er Hon'onle Shri R.Rangarajen, Mrmber (Aimn.) J

~ = .

Heard Mr.G.V.subba Rao, learned counsel for the
applicant and Mr,v,Rajeswara Reo, learned 'standing coungel

for the respondents,

2.. . The applicant in this OA joined railuays &s Seniol
Lraughtsman on 26,9,81 and is presently working as Chisf]
Draughtsman in the grade of 2000-3200 in Chief Electrical
Engineer's Office, S.C.Railway, 5 ecunderabad, He accuited

additional qualification of AIME aft@rL“jOined the railwdys




N

5. - In view of the above the OA is allowed with §

to the respondents to give the applicant the benefif

L] 2 L)

@

7

He passed Section-A of AIME in June 1982 and Sectior-B dn

31.1.89.

puocqung hily ol hei

3. There was an incentive schemeéyhich Was in pyrsusmee {*’QL

up to 30,6,.88,

introduced w.e.f, 29.5.89 according to which for pas

But later on a new incentive scheme [was

sing

Part-ITor's' of final examination of AIME four more [additional

increments should Ye given to Group-C employee. When the

modified scheme wWas introduced in 1989 the o0ld schen

was replaced by that scheme,

e dt, 14,5.66

Though it was contended that the

scheme came into opetation only w.,e.f. 29.5.89 the Nadras Bench

of the Tribunal in O0A,1113/90 had held ﬁhat the schgme had

come into operation immediately after on or Hﬁ%gsg g

fter 1.7.88

and that the new scheme is applicable to those who gcquired

higher qualification after 1,7.88, ©Similar view was

taken by this Tribunal in OA.1191/96 decided on 18,1

4, In view of the above, we are of the opinion Y
prayer in this OA for granting advance increments ag
modified incentive Scheme dt. 29,5.89 is to be given

applicant herein also,

scheme introduced by Railway Board vicde "its letter d

also

.96.

hat the
per the

to the

direction
0of the

t. 29.5.89.

6, The OA is ordered accordingly, No costs.
( B.S. JAI PAxAMESHRAR ) ({ R.,RANGARHIAN )

“smber (Judl, )

SZ\L\? o
' Dated: 2ngd January, 1997

(Dictated in Open Court)
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Member (Admn, )
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copy to:=

1. The chief Electrical Engineer, S.C.Railway, Rdilnilayam,
Secunderabad, |

2, The Chief Personnel officer, South Central Railwav,
rRailnilayam, Secunderabad.

3. The Secretary, Railway Board, Union of India, [New Delhi.

4, One copy te Sri. G.V.Subba Rao, advocaté, CAT,| Hyd.

5. One copy to Sri. V.Réjeshwar Rao, SC for Rlys,| CAT, Hyd.

6, One copy to Library, CAT, Hyd.

7. One spare COpY. |

Rsm/-
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